GOVERNMENT BILLS

The National Capital Territory of Delhi Laws (Special Provisions)
Second Bill, 2011

THE MINISTER OF URBAN DEVELOPMENT (SHRI KAMAL NATH): Mr. Deputy Chairman,

Sir, | move:-

That the Bill to make special provisions for the National Capital Territory of Delhi for a further
period upto the 31st Day of December, 2014 and for matters connected therewith or
incidental thereto, as passed by Lok Sabha, be taken into consideration.

Sir, the Delhi Laws (Special Provisions) Act, 2006 was introduced on 9th May, 2006 for one
year. The objective was not only to protect certain forms of unauthorized developments from
punitive action in the National Capital Territory of Delhi but also for providing an opportunity for
Governmental agencies to finalise the norms, policy guidelines and feasible strategies as well as
their orderly implementation.

This has been followed by subsequent legislations. The last such legislation made viz. the
National Capital Territory of Delhi Laws (Special Provisions) Act, 2011 will cease to operate after
31.12.2011.

Delhi has added about 30 lakh to its population in the last decade and 44 lakh during the
period from 1991 to 2011. Thus, total addition in the last 20 years has been more than 100 per
cent of the population till 1980. While progress has been made in evolving policies, norms and
strategies towards implementation of this Act, more time, at least three years, is needed to bring
an orderly arrangement, keeping in view the current ground realities and fast evolving nature of

urbanisation in Delhi.

The Master Plan for Delhi (MPD-2021), notified on 7th February, 2007, has provided for its
review and revision every five years, to account for such modifications and corrections that
emerge based on ground realities. The first review of MPD-2021 has already commenced, and is
expected to lead to necessary modifications in the existing guidelines. The revised MPD would
not only cover unauthorised colonies, village abadi, etc., but the whole of the National Capital

Territory of Delhi.

It is expedient to introduce a legal framework to ensure that no hardship is imposed on
people until the revision of the Master Plan is completed, besides facilitating its smooth
implementation on the ground.

The question was proposed.

SHRI S.S. AHLUWALIA (Jharkhand): Mr. Deputy Chairman, Sir, | am speaking on the
National Capital Territory of Delhi Laws (Special Provisions) Second Bill, 2011. While supporting
the Bill, | would like to draw the attention of the House that this is the fifth time, since 2006, that
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the Minister of Urban Development has come before the House for an extension of this provision.
He has come to the House, almost every year, for extension. Everybody knows about the history
of Delhi. When Delhi was established, its population was 3.50 lakhs. At the time of
independence, it was 7.50 lakhs. And now, it is nearing 2 crores. Delhi is expanding and the
density of population is also increasing. The open areas are less. The green areas are less. You
will find green areas in Lutyens’ Delhi alone. You do not find it in other areas. The Master Plan
was prepared, but not implemented. It was challenged in the Court, and the Court interfered.
On the direction of the Supreme Court, demolition started. And, when the Administration again
wanted to bring certain changes in the Master Plan, the Minister has brought a Special Provision
for the NCT of Delhi for a further period, that is, upto 31st day of December, 2014. | am sure,
after 2014, he will again come back to this House. | may not be there to support it; but those,
who will be there, will have to speak the same things which | am going to speak today. The point
is that so many people are entering Delhi for their livelihood, for their education, for their health
care or for a better living. But the conditions are deteriorating day-by-day. Why is it so? It is due
to wrong planning, wrong administration and lack of infrastructure. The basic infrastructure
facilities, which are required, are roads, sanitation, sewerage, drinking water, health, education
and the lung of the society, that is, the green park. But we are failing in our duty to provide these
things. Now, we have given plenty of things. We are getting information that in some areas we
are improving our position. But when we look at the civic facilities available in Delhi, we are short
of them. The point is that there is the River Yamuna in Delhi. It is a historic river, and on the bank
of this river, the Delhi town is situated. Now, we need to save the Yamuna. With so much of a
population, there is pollution in Yamuna. But that is the only source of water. We must keep it
clean. What is your programme for that? What is your plan? What is your programme and plan
for taking care of the sewerage? What is your programme for sanitation? What is your
programme for roads? What is your programme for the movement of traffic? What is your plan
for hospitals? Yes, all of these may not be coming under your charge but they constitute the

‘basic infrastructure’ that is required, and that is your responsibility.

Now, you are saying that you are yet to finalize the Farm Policy for Delhi. When we visit
cities like Bangaluru, Mumbai, etc., people there say that there are very good farm houses in
Delhi. | do not live in a farm house but | do hear about farm houses. But what is the policy of the
Government in regard to farm houses? Are farm house owners also given tax rebates equivalent
to what the farmers get”? What is your policy on that? What is your policy on jhuggi jhopadis?

What is your policy on unauthorized colonies? Every now and then, we read in newspapers that
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there was a meeting of the Cabinet and the Government of the NCT of Delhi and it was decided
to regularize certain unauthorized colonies. Now, unauthorized colonies do not mushroom
overnight. The number of such colonies is growing day-by-day. What is your Vigilance
Department doing? Why do unauthorized colonies come up? A recent report of the United
Nations says that three lakh people were uprooted in order to accommodate the Commonwealth

Games. Nobody knows whether they were given any alternative accommodation.

Now, Delhi has such a large population. We know very well that each household requires a
helper, a maid servant or an office assistant. These people cannot afford to live in areas on the
periphery of Delhi. They need houses. Where will they go? Where are housing colonies for
them? Are these colonies located somewhere near, or, are there any satellite colonies? The
satellite colonies are now going beyond Kundli. These people come to Delhi for work from areas
as far away as Ghaziabad, Sonepat, etc. Why don’t we identify areas within the heart of the
town to accommodate these people, where people from the middle class and the lower middle
class could survive and get a shelter? What programme do you have for them? | do not see any

such programme being reflected in your Master Plan.

Mr. Deputy Chairman, Sir, through you, | would request the Government to come forward
with a comprehensive plan alongwith the Bill, so that we do not have to extend or amend this
again and again, every year or every couple of years. This is a temporary arrangement. A
permanent arrangement is required, considering the futurology of Delhi and the amount of
migration that is going to take place. Till that time, you have to make arrangements. In the NDA
regime, we had thought about providing urban facilities in rural areas but we could not
implement that. Delhi is a land of opportunities, a land of education, a land of employment, a
land of good health. People run to Delhi. But they must have a good living when they are here.
To provide that good living to people, you must have a good Master Plan. You must have the
latest technology and eco-friendly towns. Do you have that? Do you have pollution-free towns?

So, on such issues we are failing in our duty, Sir.

So, my request to the Government is that it should come forward with a comprehensive Bill
next time. During these two years’, please formulate some plans and programmes after talking
to all the stakeholders. Make this a beautiful city where no one feels suffocated, no one suffers

and everybody lives happily and has a decent life.

MR. DEPUTY CHAIRMAN: Hon. Members, one hour has been allotted for this Bill. Shri

Prasanta Chatterjee now.

SHRI PRASANTA CHATTERJEE (West Bengal): Mr. Deputy Chairman, Sir, thank you for
this opportunity. At the present moment, we have no other alternative but to support this Bill.

This is three years’ extension in place of the yearly extension, as it was done previously. It is
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proved now that the development of Delhi, the National Capital of the country, was undertaken
in such a way after spending huge sums of money, spending crores and crores; the other
metropolitan areas were demanding and demanding, but only the National Capital has been
taken care of. In spite of huge spending by the national economy, now it has been told that it

was a faulty planning resulting in huge appearance of unauthorised areas.

First of all, | would like to emphasise that the urban development has been only on the
urban areas only, the urban planning only. But, the urban development has a nexus—the
Minister must pay attention to this fact—with the rural development. While dealing with the
problems of the urban areas, the rural problems will have to be taken into consideration. That is
why, | would like to emphasise that the land reforms is the very important answer in the urban
development. Moreover, in the recent scenario of the country, when the entire economy has
been in a bad shape, many of the big industries are closing down, the agrarian crisis is also
looming large—which would be discussed in this House—resulting in the influx of farmers into
urban areas, after being displaced from the rural areas. The rural people are coming here. The
situation has been worsened with the liberalisation, the bad economy, bad planning and

corruption. These have resulted in such a situation even in the capital city of India.

Sir, in Delhi, one will understand that in this scenario, the settliement of the poor people in
unauthorised areas. But, the unauthorised areas are developed for commercial purposes, for the
rich people! One should look into the implementation of the Act. How we have looked after the

situations is very important.

Sir, as | have mentioned, Delhi has been taken care of as compared to other metropolitan
cities. Still, such a horrible picture is there in its urban development. While preparing a new
concept plan, | urge the Government to undertake some exercises. Even there are unauthorised
slum areas in Delhi. Their physical improvement should be considered. The Government will
have to acquire those private lands, which are there for long many years. Jhuggi and jhopris
have appeared and slums have appeared. They will have to be given tenancy rights, on lease

rents. Those will have to settle like that.

Such concepts of physical settlement of the poor people should be there after acquiring the
land, giving them on monthly lease with a proper arrangement of sewage, roads, water; these
will have to be undertaken. It is not the job of one Minister of Urban Development. But, the entire

Government will have to consider all these things.
With these few words, at this stage, | support the Bill. Thank you.

SHRI N.K. SINGH (BIHAR): Mr. Deputy Chairman, Sir, | also rise to support the basic

intent and the purpose of this Bill. However, | would like to just bring to the hon. Minister’s notice
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one or two basic facts about the issues of pressure of population in land, particularly in Delhi.
Would the hon. Minister like to consider, while devising a new Master Plan for Delhi, the entire
range of issues which relate to FSI, which inhibits high-rise buildings to come up? If you really
give a more liberal treatment to FSI which results in a more optimum utilization of space and that
you are able to have the concomitant infrastructure in terms of cost of electricity, water,
drainage, sewerage and road, then, that is the only way you can make use of the more limited
space which the region of Delhi has, which has a huge pressure of population building on it. Sir,
| think, if the hon. Minister looks at the best international experience and practice, | am sure, that
somebody like him will come to the rather ready conclusion that all over the world, Sir, where
there is pressure of population on limited land, they have gone in for a more optimum use of the
land which is available by a more liberal treatment in terms of permissible area, no doubt, by the
concomitant backing up of the required infrastructure. Our laws, Sir, not only in terms of rent,
but our laws in terms of buildings today are antiquated. The Minister, of course, knows this very
well that the two Reports which are under his consideration, one Report on which he himself has
taken a major initiative, the Isher Ahluwalia Committee Report has a huge section on what can
be done in terms of development of important metro cities. So, while | support this particular Bill,
would the Minister like to use this opportunity for a more generic review of antiquated rules,
regulations and laws which do not really befit a country like India, which has a huge pressure of
population? Sir, you know, one broad statistic which is clear that India may be the home of 1/6th
of the population. Our urbanisation is yet to take off, but we, unfortunately, have only 1/25th of
the global space. The pressure of urbanisation in the next ten-fifteen years, Sir, will increase
dramatically. This is, therefore, an area where the Minister can take a lead in signalling the kind
of changes which, at least, large metro cities, particularly Delhi need to really adopt. Thank you,

Sir.

MR. DEPUTY CHAIRMAN: Now, Shrimati Vasanthi Stanley — not here. Prof. S.P. Singh

Baghel. You have got just two minutes.

9. Ta.d. g 99a (SR 7Rw) : @ IRAT IR, 9 [ @1 89 g gl & A
IHR BT AT A T H3] ARG B e b #31erd iR ariivr ey #ared
DI HAEN H BH A HH U IR SR o1 1Myl Al H SRR WRHR ARG Jfagn & ¢ --
qSH, o, forell, arhl, relt, @or, fafdhaar, R ok AR - a1 AR weR T8 Sf
TS| 3T o7 VH AREY WA F1 I3, IFS AT F Gl 7 AT 197 1 AR Bl ST
faemres RIfT # o ST ART 31 I8 Hifers JIfIeR § f5 3 21 WY ST Fad 21 $Hd! 3T
Pl BT 3 72T b Fahdl 21 AT DI ST Bl hael ST H [APBTH Bb 1 b1 S Fbell B,
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WM AR 9§ oFR Rfde BRIferdtst e 9, e Fanferdt oyeer <81d 3 81 9, 5K e
ST 3R FerfehedT &1 3TesT Saoi 81 STV, d o I8X F8 Mg

R, TrE”] H WY 1= =il U= &A1 1 TS| feed! 30 WHY ST 1 38R 9 141 81 3R
AT 1< o foreirieR SR FFe & STUI ¥ 3179 YIRUIC U dl AT ST8Tol B S| 3R

1} Ty A1 AISY YA A AT s feel] vord T A1 FISge ST ared) qein fedHies,
TG BT R SR FHA & AFUTT H =l Al ¢ P& SG ST ARE 3 YT B 8 TS FHAT
 37ToT feed! 28R oK W81 81 H I8 Yol aTedl § (4 9l HRCR Wi g1 &, 8§ STd 4 oY
BT, ISP a1 3R TS ARIHHT 81 7171 1 IS fog B RIHER B2 Y AR’ &M
T P ATA-G1-AT d1e AfThA ORI AT 59 SAHHY BT & Al S g o ey ot
RTRIER 8 81, S1 31T R &, S SATET d ART RTRIER 8, Rt et 39 sifcepaom
DI AP B Al 3R 7 PRIBIA b SR I8 ANRTHAV BIA1 51 Wl 81 d g8f I T gl A
IR 8 ST A1 ReTaRAT UR el S, U AN &b Racllh BRG] ol ST A1yl St
UR Bl [T AT, ITD! YS! Bl b1 112y AR a1 H I8d gV U4 @il & Raad
fauria SRiarE! g =mfey, e dRied & IRE $9 TSR A AREHA0 8ial 81 98l
JFfTeh YT BT 81 fhR I AT ST © offdh a8 R | 991 Sl 8! AReY @i 991 gY I8
SRR ST &1 S {3 @t o igumd ared § - A S1d 81, A 811 34 bad o 3
BTH T8I TN TS IR Ui YbR b1 et &1 i1 81 gep a8 Rienn & Sl a=df faeer 4 g %2 &l
A YR D1 A& & Sl A ASTHR H Bleiol &, STl DT 2RGS 2, TaTrIR BT IR Bleist
2 - I8 g FIfIC] Bl THRE 21 TR 4 8, 1 dicd, ufgad iR ared] STrorst 9 3 3ot
D &, UlecT ol &1 A1 d UTSAT el &, Sl PV ATel-lell s DR ALTHeL IS Dbl
TG BT DI BR I & AR ! bR Bi et gl & Tpall al, TR 31, f$iegae
IS gTell 81 AT Wl 991 §¢ I8 4} &7 @7 1Y 6 89 [ FaTfeic] Todherd uR 4t &1
IR, 31GH Med! &1 U IR & fh

1 H W<IR 3T fhefsTer STq 4TS 8,

o R IGHR 1Y A BREY, 97 9T 37T 572
PIfSTT A Yob B TAR BT 74 37ifRT,

3T FRgRT <l Uy TR TS 2

SOy 59 T 9 <% H o g1 ST Heurel TR e, 59 I 89 AR ANl bl Jiaems
e 81 B &, T4 P $9 TR b HREX WM §-H1 U g1 S5ar difed erftl & s a8t
STRIY BRAT AT fb W 1 WY &I 31 1Y, Sfthes ST 1 81, IHT W) &1 I8 S,
ITfehT T Y ST T S| HE G, YRS YR 7 R Yeb SR ATl YSel I A1 A g1 BIdl, ol
RITEAT? ITD! GRERI <RAY, TSI T R AT d1E SIc IS 4 AR ARTE I AFT 4 &4
T SI1 32 &, G137 1 &R S 81 38 8, Sil SERI Bl S @Y 8, S SR &1 Tl IS
g, I8 ATSHhISH g, ol a8 ST o, 3191 SHRT 3NRT $S eX 81 T 1 3R AN YR Bl

279



ST GR D1 A T BRI Al <2 SIH 81 A1 81| 8-, Hel & A1 AHI ¥ & R H AT 91 81 S|
(T DY EEY)... [T BT ER GATDT HEI b AT IS ST AR, THR Al GHT &5 b AT faeel!
3T €1 8 Bl d B H V& 8, ol d AN U fgdhan forail oif 2 &1 7Td # T&d df ITd!
Y BT 9T BH AT, 6] Heoll W, I8! UegT el BTl 81 Bl d Bed & (P faeell §
IEd E1 919 s Bl AT B & A1 g8 A & b el # 8 I8 €, offdhd I8l ) § ARSI
S Sff 72 1 519 &9 U 9f&Tal # o € Y g9 ded & f oy AR Rech e w E, g
3THT JATYRT 19 AT

o} STQUTI : 319 T HITT|

1. va.dt. R 99 : A)1 B BT Adod I8 A & HEt Bl 4 weR ¥, oo A @ e §
QT I I8T R ARG Sia Sff 2 &1 399 1 38T d 7 | A1 T A9 J&T R0y 8 P
39 I-l WX VAT GIGems ge B b AN ®I fdoell HEd §T I T MY AR ITH! BlaAl1 4
9 ReIAR 3174, I SR 314 A1 I© I Hegd 7 81l I ™1 ol b J U Ah-gerd
faeett, 8% faeetl, oo fawdl, otaT e, guare! @ e, Tomd & faeel, MR &
fareell, 2Rerms g @ feetl, e @ et JISTgai @l faeedl 3R 3/ Sk & faeel # 8 =2
21 9gd-9gd gdIa |

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, | support the National Capital

Territory of Delhi Laws (Special Provisions) Second Bill, 2011. | would, first of all, congratulate
hon. Minister, Shri Kamal Nath for bringing a comprehensive amendment Bill on the Master Plan
which was already notified as early as 7th February, 2007. This Master Plan is to be implemented
in a very specific manner taking into consideration the development of Delhi as one of the world’s
top metropolitan cities. It has to somewhat catch up with the top ten cities in the world. The
countries which are having new cities are already giving a clear picture of how in 30 or 50 years
that city will be developed, how people will be accommodated and how expansion can take
place. These are all things which are taken into consideration. We Indians are having an
attraction for capital cities. Therefore, every day plenty of people are coming to Delhi and
wherever places are available they are occupying it. Therefore, this particular amendment Bill
which wants three years’ time to have a clear thinking and make the Master Plan complimentary
was already notified so that people can cooperate fully for making this city an attractive city, an
international tourist destination also. For that, Sir, already there is a provision given for urban
poor and provision is given for street vendors, farm houses and residential areas, non-residential
areas, commercial areas also. These are disputes which already existed at the level of the High
Court and Supreme Court and many of the orders, interim orders and final orders were passed.

Every time, when an act has to be amended it has to come before the Parliament but now the
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hon. Minister has taken a clear stand that within three years everything will be settled. Therefore,
there is no need for coming every year and it is better to come in December, 2014 so that
everything is settled properly, according to the notified Master Plan. Sir, as other hon. Members
mentioned, we have to see that Yamuna again lives. It is a living river. It is having life. It is a
perennial river. But, unfortunately, we cannot see water on certain days. It should have a
perennial river flow. That is one of the things that every international city has. Every city,
wherever we go at the international level, there will be river flowing forever. But, in Delhi also it
should be there. It is a prestige for us to revive the Yamuna to the original position and see that
every city, every road is properly done. In one of the cities when we visited Intestine City we saw
that after the Second World War, the Communists got the Government of Eastern Germany.
Utilizing the opportunity the narrow streets were widened. Now the streets are very much
widened. They tell the tourists very proudly, that when we were re-constructing the destroyed
city of the World War, we made the narrow lanes into wide streets. That should be the attitude of
our citizens of Delhi and they should cooperate with the Government, Municipalities and State

Governments so that we get a good, rich city of Delhi.

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Thank you Mr. Deputy Chairman, Sir, for
giving me this opportunity to speak on the National Capital Territory of Delhi Laws (Special
Provisions) Second Bill, 2011.

| rise to support the Bill. | congratulate the hon. Minister for bringing this comprehensive Bill.
Actually, the Delhi (Special Laws Provisions) Act, 2006, refers to protect certain forms of
unauthorized structures with punitive action in the national capital. And, then, there were
subsequent legislation. Then, we have the National Capital Territory of Delhi Law (Special

Provisions) Act, 2011, and then we have the Master Plan.

Sir, due to time constraint, | have only two points to make. Whenever big occasions take
place in Delhi like the Commonwealth Games or the Asian Games or whatever, the workers are
brought from outside Delhi. Then, they tend to stay back here and this promotes unauthorized
colonization. | would like to make a suggestion for consideration of the hon. Minister. Recently,
in Andhra Pradesh, there is a project called Micro Housing which does not cost more than Rs. 5
lakhs to Rs. 7 lakhs. So, instead of letting the workers live in unauthorized colonies, alongwith
the main project, another project should be developed for the workers so that they do not have

to make unauthorized colonization in Delhi.

The next point is: We are talking about beautification of Delhi and other things. Other hon.

Members have spoken, in detail, about the Bill. But, | would like to speak for the Members of
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Parliament. Sir, we, the Members of Parliament, are being attacked by people like Anna Hazare.
We are the poor people who are targeted all over the country. But, whenever we go abroad, we
compare ourselves with the other Parliamentarians over there. There, they are given more
facilities than what we are getting here. | want the hon. Minister or the Secretariat officials to
come and visit our flats in North Avenue or South Avenue or other places. Whenever there is
rain, it is literally raining inside the flats. There is heavy seepage — they call is seelan. One room
is exclusively left for this and every, now and then, the people from the CPWD come and do
some work on war-footing. But, there is no improvement. We need something to be done for
Members of Parliament. The hon. Minister has to look at the whole of Delhi. The hon. Minister is
present here. | don’t know whether it falls within his jurisdiction. If not, he has to collaborate
with other concerned departments and do something for Members of Parliament. | had an
opportunity to go and see a flat at Meena Bagh. Yesterday, | had been to my colleague’s house,
Smt. Ratna Bai. She has closed one room totally due to seelan. As a result, she is not able to
use her three-bed room flat. So, | request that something should be done to provide a better

accommodation to Members of Parliament...
MR. DEPUTY CHAIRMAN: You take it up with the House Committee.

SHRIMATI VASANTHI STANLEY : Sir, when you are beautifying the entire Delhi, why not the
houses of Members of Parliament? Where else we can express our feelings? So, with these

observations, | welcome this Bill. Thank you.

%ﬁﬁﬁﬁ'\’?‘l’l’\’ﬁ%-_vﬁ (B_\*ﬁ?ﬂ) : f$ IIRVT TR, The National Capital Territory of Delhi
Laws (Special Provisions) Second Bill, 2011 31151 $9 W& ¥ 1T 8, § IHHT AHAT PR gl
T g ey BT ® o 89 ool § &% 91dt e & forg, Arail & forg vl Uy W avd 2
B9 SHd AIRABRU F oIy U MfE o € 3R §7 IR Wl $8 89K dRie $U¢ &9 IR ©,
3R B IR ISl & Bfted F folg g1 37 W &vd, A BIs 7 HIS T Biucd 31T T2
e & IRER B S

el IS & Sfd ST A& T H HIHT et DI 91 3778 ol 3R Iqb Ty 76,000 PRIS BT W
U Y, ITH A SHI A1 ¥ ATeid §9TR RIS U $-4 9 e R AT U$-U1d oM R W
P Q|  ATHY Td=g ¥ &1 g1 #7 <w@T & b g8i R Sl 30T IS o1, SHH! I AR a7
& iR 98 o™ Id-31d B QAT 519 AT BT A9 T, I I WRA D a9 4 84
TIRUIE G R ST A1 Jfepel 81 11 84 feell @l iR 3res] g1 § 3iR fpae vt o ?
el QR SeraTRid] #1 € 3R I%1 & |4l AT I8l IR AT ITd] i R I&+ 3R ASTIR S
BT YR BP © 3R BH I AN Bl I8 &P <A1 TS| BH AN I7ch &P Pl THR 78] qhdl o,
sufery 89 ST Tt & @ gaen o < ey fra ff we FBfiee 8, 89 @ S S
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21319 e & oY Tap 3fer 19 i = I8 87 319 T &I A o+ gfaen Mg, Ria ge
TS Hfed BT S T2 21 3771 FgT RAfesT F1 31151 S1q YaTeER & forg s1erT e, Sierarr &
forg sy ¥, AR & forg a1erT 2w &, 79 facel! & forg 5 Aol # oretv 9 oM &l a1
8§ 7 IATST MY I8 el TG &, BH 9T SHHT BRI 61 TS 2014 AP b (o1 B, Safh 2021 TP
BT HREX AT AT H Yo7 =181 g [ 319 I8 fael ol STea]-STea! &l ol 78 872 37T A9 34
IS H Udh HiBr~ad f[d ard, a1 89 Wi IHT 310 IR A FHAT IR Fabdl U fwell bad
eyl &t 781 2, I8 &l va uRar &1 721 8, I8 IR 9Rday & il & fog g
gAfeTy 89 I8 =T % 3T $Hd WY-H1YT T Hided o i IRau) oy we Ffiea & foy
S g o) ¥R €, S9! gal W o] ST S R Bited & forg derd € 5 98 # R,
-SSP AT ST SV, e H IRT 9918, ifeh § g a1 o1, Sl § o
BT o1 o faeell #, SR STST ST SIIY 1 J81 WR, 91e1 URAT H i1 s fAfcs™ a1 g3 8, d 99
3T RfAR & &1 g3 819 g W R8T €, B3 AeH #R WIS €, O U8 [ B 81 81 87 IR
319 A -1 foetl 7 AT T2 &, T 38 e H, W Hiicd Bl AT S I Hal 3 82

T T ISl AR P& 81 3T T8T TR B TS BT Sl 3756 & 32 8, T8 B 819 gART
RSN DI HT A=Y <l 87 R A=Y el <l 8, Al S fofg on 2 ¥ ? 9 <l goiR-
BOIR TS & BTH 8189 g9 B, d81 TR 1 ff 2rdl-=a18 a_1d 8, S99 ATall drIsl 99
A &, ST oIy BIs 1o 781 81 31 I8l R, ol wex #, B 8199 & folt Rt 3 7
g, STafd U M 3MMEH! Bl S8 31 & fofy SR TSR & IR §AY T8l 8, SIP R a1 &
forg S1% urar Sua-tar TE 7, 99 3 B 818 a9 & fog Sa! 3o gl @t g
PRI ST 22 39 T SN UIeT TRAT H g 91 RieH, s Ried IR X B 8, foad
T SRIR R T ©7 3R AT b IATH MSHT & folQ g1 GIJeT TR R &1 Bl A1 I8 faeel!
Y P b TTHT ISR 91 T Bl 31T T+ ¥l e Biiced &, 31T 9 e dhiieed br
et <Ry a1fes e Bfiee i sl a1 ot e+t e dfied & TeHa Bited, fawf
3T &, 98 HH | HH I8 7 | o # fIeelt # 78 oS iR e Ffied 7 91| e Sficeq
DI BT SUY IR &1 3T Ps W Hiyced $I Bleld 9gd daak ol 31T geT Iof I8,
YRR Tl SRy, I Fel SR, BTG & YR § Tof ST, I W Hficd dea™ &
AT -Te1 &1 YT S ¥ hiued B, ST MTUh A 7, SHDT ddosi] o1 BT 3197 319 39
a1 @7 1T B, B9 s9dT GHAH BR @ §, ol Il MY 2014 B S8, 2021 TH &1 Udh
SRR fad g 814 a1 89 31U 36l dvE ¥ WA BRd | 3T e Bficd Bl e
TRE IRGY, oIfhT SHH Sl IR 81 I8 8, D aR &b B H Sl SRR 8l X8 7, AT IHD!
fHyl

oY STuTafe : FET BRI

i fHeR FAR ARSI : 3T 40,000 BRIS YU A BT IR H 9 PR [,
A BIg IR 21 g5 AP g, aars|
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SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, my first point is with regard to
unauthorized colonies. Much is talked about the unauthorized colonies. But | only wanted to say
that we will have to take a holistic approach towards this problem. My second point is with
regard to jhuggi jhopri and slum areas. In Delhi, about 18.7 per cent population lives in jhuggi
Jhopris and slum areas. | would like to draw the attention of the hon. Minister towards an
important locality, that is, Batla House. When | tell the miserable condition of the people of Batla
House locality to the people of other cities, they are really shocked to hear and wonder whether
it is really located in Delhi. There are no basic amenities, like, drinking water, sewerage, etc. The
Ministry should take a sympathetic view towards this colony because this colony has turned into

ghetto. At least, some basic facilities should be made available to this colony.

My third point is with regard to Dwarka sub city. It is a very beautiful colony. There are
about 30-40 Group Housing Societies. But, | am sorry to say that despite allotment, possession
of apartments is not given to the owners. We have made so many representations in this regard.
| personally met the Lt. Governor of Delhi two-three times. | met other concerned officials also.
But all in vain. After that, we all met together and made self-draws. So, when the things are not
moving, what to do? We have to take the things in our hands. We have had self-draw and now
all those people are there in their respective flats. But, between construction and handing over of
these flats, there was a gap of nearly 3-4 years. The possession was not handed over and the
flats were getting dilapidated. So, what | mean to say is that the Government should consider
that after the construction of flats is completed, immediately the flats should be handed over to
the beneficiaries. Otherwise, on the one hand, the Government will lose, and, on the other
hand, the beneficiaries will have to pay the bank loans with interest, besides paying rent for
those flats where they are staying. So, this is one of the important problems which | see in Delhi.

| hope, the hon. Minister will give a serious thought to it.

With these suggestions, | support the Bill. Thank you.

7 STAHTAR : &7 I HUT TS| 39 1 e H 3791 F1e T DI

it I Ut A1ed (IER) : STFHTIRT AE15 Y, FaH U8l A1 H 1S Ui R & Bl

% 1% o1 921 59 Feaqul fadres W ae &1 s/aeR ua fhan # 59 fadae o1 qHei ardl
gl
TgIgy, fecell 291 &) ISEr 7, FB B AW T T BRIS B, I9H TAR

gfg 81 3@ T 3R TUF TS A 9e o R® E, R H wwern § 6 O TwR 9

284



1.00 p.M.
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SHRI RAVI SHANKAR PRASAD (Bihar): Sir, | wish to make some very pointed suggestions
to the hon. Minister. This is his fifth attempt to extend the law, because he has to finalize the
policy, device the strategies, etc., etc. The Delhi Development Act (Revised Plan) came in
2007. It would remain valid till 2021. You need to revise it after five years and have a re-think on
what you are doing; hence this Act. Now, the reason why | have chosen to intervene at this late
stage is to tell him, ‘please, take the initiative back in your hands’. Why | am saying so is, Delhi
has become a mess because of Court intervention and lack of action on the part of the Delhi
Government. Your DDA Plan is under challenge before the Supreme Court which is asking, ‘do
you have the infrastructure for this liberal plan’? Now, you are going to review it. What is the
meaning of an unauthorized colony? Why should one remain in a stigma over unauthorized
colonies? What is this urban village? What is this village abadi? What is Lal dora? What is mixed
land use? What is a jhuggi-jhopadi cluster? These are issues on which you need to have some
clarity. Just look at the trouble your institutions are facing because of this lack of clarity. | want
the institutions to work well, but what is happening? Judges make monitoring committees,
lawyers’ committees, have a defined view, poor officers are subjected to contempt and they are
supposed to follow you, follow ‘my lords’. So, that becomes the problem. Speaking for myself, if
a particular body is not working well, sorry, my Lords, you cannot take over the activity; you can
give directions, because to run an institution like MCD or DDA is basically an executive function.
But the hon. My Lords say, “Where is the law? Where is the clarity? We would give the
direction”. Therefore a mess has been created. The reason as to why | am intervening is to say,
please, find a way out. Please, take the initiative back in your hands. Have clarity. | know that
some of your officers are very well-meaning, but the lack of clarity is creating a serious problem

where they are literally suffering from the orders of the judiciary on the one hand and the need for

286



following the law as it stands today on the other. That is my core request to you because
now you have taken two years’ indulgence by this law which | support here, but please,
come with some clarity. Once you finalize, stick very strongly with it. That is my suggestion to

you.

Now, let me give you one very practical observation. There are old industrial plots in Delhi,
but due to the growing pollution, industries have been shifted. But then there is the requirement
that industrial plots cannot be sub-divided. Now, if the great grandfather bought a plot, his great
grandsons cannot sub-divide it. If they sub-divide it, there would be a notice. Now, these are
completely impractical prohibitions which are there, which need to have a proper structured
review. Therefore, my request to you is, please monitor at your level how many cases are
pending in the High Courts and the Supreme Court as far as this whole Master Plan is
concerned. What is the response? There has to be a consistency in the response which should
take into consideration the views of the Government of India, the DDA and the MCD. The lack of
clarity is creating hell here. Now, the Supreme Court says that there are pressures of parking,
pressures of waste management, availability of water resources. Therefore, | would like that a
proper, holistic view be taken. Finally, on the issue of Yamuna many of my friends have spoken.
Yamuna is the heritage of India. Hon. Minister, | hope, you know it. It is not a river. Yamuna and
Delhi have been integral. The kind of pathetic image we see of Yamuna in Delhi makes us cry.

Being the Urban Development

Minister, can you take some specific measures in a time-bound manner so that we can
restore the glory of Yamuna? | think all of us are interested in the restoration of Yamuna as a
river. Let the legacy of Yamuna in Delhi, or, Mathura, or, Vrindavan, or, Agra be restored. | am

deeply grateful for giving me time.

SHRI KAMAL NATH: Thank you, Mr. Deputy Chairman, Sir, and | would like to thank the
hon. Members for some of the very valuable suggestions and ideas. Sir, undoubtedly, the
urbanization of Delhi is a challenge. Today Delhi is the largest city in India. Just to digress for a
moment, the 2011 Census does not only talk about urbanization in our mega cities, we are
finding that in our Nagar Palikas, the small municipalities and the large municipalities, in
percentage terms, the urbanization is much more. People are leaving villages and people are
leaving Nagar Panchayats to Qo to Nagar Palikas, Nagar Palikas to go to Nagar Nigams and
Nagar Nigams to come to Mahanagar Nigams, which are our big metropolises. Sir, this
obviously has led to a big infrastructure deficit whether it is in sewage, in parking, in roads, in
water, etc. People have moved because economic activity has been concentrated in these

areas. Economic activity is the magnet which is drawing these people away from the villages.
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And this developmental process has preceded infrastructure. So, we have this huge
infrastructure deficit. Even what we have built and what we will be building in the next five years
will not be building for the future; we will be catching up with the past. That is the enormity of the
problem which we have. So far as Delhi is concerned, the size of Delhi is limited. The huge
urbanization which is taking place has led to such high density. We have areas classified in Delhi
as agricultural lands. Now everybody knows that there is no such agriculture in Delhi and these
have been taken over for residential purposes, for commercial purposes, etc. We have a Master
Plan which was there prior to 2007. It was antique. It did not take into consideration these
realities; it did not take into consideration the huge urbanization which will take place. Sir, 2007
Master Plan provides that every five years there will be a revision. Now, this revision has started.
And this revision, | do believe, | hope and | will attempt that it takes into account the realistic
aspects of Delhi. My friend, Mr. Ravi Shankar Prasad, gave one example of industrial areas
which have moved out. Sir, it is so complex. There is no clarity in the Master Plan. And this
Master Plan, | have said this outside this House also, requires not merely revision but requires
serious revision. A mention was made about FAR and FSI. When we have limited area in Delhi
and the density is so high, of course, we have to look at higher FAR and FSI. It depends whether
that area has the carrying capacity and whether that area can provide that carrying capacity in
terms of infrastructure. If not, we would have to build the infrastructure to enable high rise. There
are multiple agencies in Delhi. We have Delhi Government, DDA, MCD and Delhi Urban Arts
Commission, and everything comes to a grinding halt. This is another problem which we have.
So, the coordination of this becomes very, very difficult. Now the effort is that in the new Master
Plan we look at a realistic Master Plan, a Master Plan which looks at the future and is just not
making corrections of the past. Every time, we have a Master Plan, it makes corrections of the
past. We do not have to make corrections of the past that we must make. But at the same time,
we have to have a Master Plan, which looks at the future. We have our old areas, our traditional
areas of Delhi like Karol Bagh, Ghaffar Market. Now, all these areas are clustered. Of course,
there are safety issues. But provided safety issues are there, can we say that these should be
demolished. These should be re-developed. Now, how should they be re-developed? It is for
the people who live there for hundred years, fifty years or forty years to work on this.
Government cannot start intervening in this. But, at the same time, we can’t say that this does
not have a road so broad, so, it should be demolished. These are the challenges that we face
and these are some of the examples, which we face towards these complex issues which are

there. As has been mentioned, we have various definitions. We have /al dora’, we have ‘abadi
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areas’, we have this and that. These are very complicated issues. We have ‘extended lal
dora’. | learnt of this myself, you see. | did not even know what this ‘/a/ dora’ or ‘extended lal

dora’was.
SHRI RAVI SHANKAR PRASAD: All of them are quite unclear to understand.

SHRI KAMAL NATH: Absolutely. | entirely agree with him. So, all these have to be looked at
afresh including these so-called ‘agricultural areas’, and, so-called ‘villages’, as we name them.
Now, we have given them a new name, ‘urban villages’, which is neither urban nor village. That
is the provision which has been made. We don’t want to let it be urban, we don’t want to let it be
village. We have something called the farm houses, which is neither a farm, nor a house
because you can’t build so much, and, you cannot do agriculture there. So, these are the
absurdities, and, | say it very bluntly, in our Master Plan which we have today. It is for this
that | have sought the approval of the House that we make a mid-term revision. We will be able
to do this in three years period, and, have a plan, which is understandable, clear and

user-friendly.

Sir, towards this, | have set up an Apex Committee. What is the process? MCD is involved,
DDA is involved. So, | am dividing the city into various parts and we are also working on it. Each
part of the city, whether it is West Delhi, East Delhi or North Delhi, will have an officer specially
designated for the revision of the Master Plan so that people can also approach him. If
somebody has got a suggestion, he does not even know whom to approach. Sir, | have had five
to six hundred representations relating to the Master Plan. | cannot look into all these in detail.
On the other hand, in the Ministry, | have set up an Apex Committee because at the end, it is the
Ministry of Urban Development, which is accountable to this House. It has to approve the Master
Plan. For the Ministry to be able to do it, the Ministry must have the requisite skills. | have set up
an Apex Committee, which will in the end, before it is approved by the House, approve this,

and, | do hope that we will be able to address these issues.

| have covered some of the issues raised by my friends here. A mention was made as to
why should we not prevent urbanization. Some countries, for example, China, can prevent
urbanization saying that people cannot move from the village. How do we prevent people from
moving from villages? Today, we have a young society, we have a young age profile. It is a very
aspirational society. We have, perhaps, the most aspirational society on this planet. It is
aspirations, of course, it is also the infrastructure in the village, but, obviously, it is the
aspirations of the people, which is drawing them to these urban areas, looking for better

opportunities.

289



In this, Sir, | believe that with the agricultural reforms, with greater knowledge, the younger
generation will continue, to some extent, to stay in the villages but there is a pressure on land,
and, we must not forget that. Previously, in 3 or 4 acres of land, ten people could survive. Now,
with increase in families, twenty people cannot survive in that piece of land. How many heads
one acre of land can serve? This is the challenge. With increasing education in our rural areas,
and, with the educational facilities, which are being provided at the District levels, at the division
levels, once they get educated, they don’t want to stay in the villages. Then, numbers have
increased in the villages. The number of members in families is increasing. It cannot sustain three
or four or five acres of agricultural pattern which we have. That is another reason why this is

taking place.

Mr. N.K. Singh raised a question of the FSI and the FAR. | completely agree with him. We
have to see land economics in this. What do we charge? Many times we give higher FAR, but
there are no takers. The cost of FAR is so high that it is not possible for anybody to utilize that.
So, we have to look at land economics. We are trying to build skills in land economics. This is an
area which is very important. Land monetisation would be required. The Government will not be
able to fund many of our projects which are required for urban infrastructure. It does not have
the resources. We have to come up with the PPP model. | am happy that this has started in
India. Three-four days ago, | was in Nagpur where the first PPP water supply project was
inaugurated. It is an integrated project from source to supply which is going to provide 24X7
water supply. It is the first PPP of its kind in the country. We will have to look at the PPP model.
We will have to look at more creative methods of financing to be able to meet this infrastructural
challenge which we have across the country. So, we are going to look at the FSI and the FAR.
We are going to look at the optimum land use. Of course, we need greenery.
Of course, we need roads. But what is the optimum FSI and FAR to meet the

needs?

Sir, why do jhuggi jhopries, come up? It is because there is not enough housing for the
Economically Weaker Section. | have directed the DDA to make a plan for one lakh EWS houses.
It is in process. Out of this, 30,000 units are being built, and another 30,000 units are being
taken up. Even finding contractors to do this is difficult. Everybody is busy in doing something

else.
A reference to micro-housing was made by one of my friends.

SHRI PRASANTA CHATTERJEE: What will be its price? Do you have any idea
about it?
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SHRI KAMAL NATH: It will be affordable housing. | cannot give you a specific price. But it
will be affordable. That is why | said housing for the Economically Weaker Section

(EWS).
SHRI PRASANTA CHATTERJEE: Is it really for the EWS?

SHRI KAMAL NATH: Yes, it is really for the EWS. You should have no doubt about that.
It is not even for the Low Income Group. It is for the EWS. It is right that the workers, who
came for the Asian Games, never went back. The workers came for the Commonwealth Games.
They did not go back. That created another pressure. That is why jhuggi jhopries emerged.
The only answer to jhuggi jhopries and our slums is not removing them, but building a large
number of EWS houses. Even if we are going to build these houses for jhuggi jhopries at
the location, they have to be moved somewhere while these units are being built. The courts
come in. The courts grant stay when they are to be relocated. So a lot of things come to a

standstill.

Sir, | took note of the suggestions made by various hon. Members. | am grateful to them for
their support. | have also taken note of the issue of North Avenue and South Avenue and state of
roads. | have taken note of the issues relating to Dwarka Housing Societies. | am told it was in
courts. Now it has been vacated. | have taken note of Batla House issue. | have taken note of
most of the things. There is a huge mess. It is mentioned that there is a fear of monitoring
committee. People are living in fear all the time. They do not know when a notice will come.
Sometimes no notice arrives, but the demolition squad arrives. | have taken this opportunity,
through this Bill, to make a realistic Master Plan. | do hope that Delhi in the next three years will

see a realistic, clear, user-friendly and visionary Master Plan coming up.

On Yamuna Action Plan, | know that there are great sentiments attached to it. It is not just
an issue of river. There are sentiments attached to the Yamuna. Under the Yamuna Action Plan,
the Ministry of Environment and Forests is working on this. The Delhi Government has the

Yamuna River Front Development. Its implementation has started.

SHRI KAMAL NATH?: It is being implemented by the Delhi Government and with the model
of it which | have seen, | am sure it is going to provide on the banks and for the river something
which Delhi will be proud of. ...(/nterrupt/ons) | think, | cannot tell you about it as it is a Delhi
Government project, but, as far as | remember, it was about three years back. Work has

commenced. Thank you.
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MR. DEPUTY CHAIRMAN: Now, the question is:

That the Bill to make special provisions for the National Capital Territory of Delhi for a further
period upto the 31st Day of December, 2014 and for matters connected therewith or

incidental thereto, as passed by Lok Sabha, be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause consideration of the
Bill.

Clauses 2 to 6 were added to the Bill.

Clause 1, the Enacting Formula, the Preamble and the
Title were added to the Bill.

SHRI KAMAL NATH: Sir, | move:
That the Bill be passed.

The question was put and the motion was adopted.
MR. DEPUTY CHAIRMAN: The House is adjourned for lunch for one hour.

The House then adjourned for lunch at twenty-two minutes past

one of the clock.

The House reassembled at twenty-one minutes past two of the clock,
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we will take up the Life Insurance

Corporation (Amendment) Bill, 2011. Shri Namo Narain Meena
The Life Insurance Corporation (Amendment) Bill, 2011

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN MEENA):
Mr. Vice-Chairman, Sir, on behalf of my senior colleague, Shri Pranab Mukherjee, |

move:

That the Bill further to amend the Life Insurance Corporation Act, 1956, as passed by Lok

Sabha, be taken into consideration.

The basic objective of the LIC (amendment) Bill, 2011 is to bring the LIC Act, 1956 in

consonance with the Insurance Act, 1938.

The Bill proposes to provide for raising minimum capital of the LIC from Rs.5 crores to

Rs.100 crores to make it in consonance with the provisions under the Insurance Act, 1938, to
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